
Schedule
Form A

._rUnderReguration;t-,1 
j?"t"Til?JT:r'i^Jffi 

o*rBoardorrndia(Insolvency Resorution process ror corporate persons) Regurations ,20r6
FOR THE ATTENTION OF THE CREDITORS OF:GANDHAMARDHAN SPONGE PRIVATE T,I]TiTTO

Notice is hereby given that the National company Law Tribunal has ordered the commencement of a

ff.ffi|tii'solvency 
Resolution Process against tle Gandhamardhan sponge rndustries pvt. Ltd orl

The creditors of Gandhamardhan sponge rndustries Pvt. Ltd are hereby called upon to submit aproof of their claims on or before ts.to.zotq to the Interim Resolution professional at the addressmentioned against item 9/10.

$**'

Relevant Particularc

Name of CorporateDebtor Gandhama"m
Ltd.Dateofinco.ffi
08.03.1977A

in
under whiffi
d / registered

Registrar of Companies, Kolkata

Cqrporate u27l02wB1r7Frc030e0eAddressor@ and principal
office (if anv) of

P_-3, New CIT Road, 2na Fl,oori
Kolkata - 700073.Insolvency co--*"ement date rn respect of

Corporate debtor
4"' October,2}lg

Estimated
resolution Process

t" Apr1l, 2o2o

IuT" unO
Insolvency Professional acting as Interim
Resolution Professional

Pradeep Kumar Goenka

IBBr/IpA-002/IpN0029 4t2017 _r8l1 085 1

Address ana
Resolution Professional, as registered with the

Pradeep Kumar Goenka
AV Insolvency professionals pvt Ltd.
P:julung Kunj, Room No 412 & 413,
28, Grant Lane,4th Floor, Kolkata _'700 Ol2.
Email Id - goenka.pradeep@gmail.com

correspondence with the Interim Resolution
Professional, if different from those given at Sl.
No.9.

Address an Address as in 9
Email Id - cirp.gsipl@gmail.com

Lastdateforffi
I 8'" Octobe r, 201i

Classes of 
"."sub-section (6,{) of section 21, ascertained by the

interim resolution professional

Names of Insolv
act as Authorised Representative of creditors in a
class (Three names for each class)
(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Web link:
https ://ibbi. gov. in/downloadform. htm I
Physical Address: N.A



I

The financial creditors shall submit their proof of claims by electronic means only. All othercreditors may submit the proof of claims. i, p",. o,,, ut il;;r 
-by 

electronl. **nr. claimants maydownload the relevant forms from the website orrg'Br *;*.iLbi.gov.in/downloadform.html

A financial creditor belonging to a class, aslisted against the entry No. 12, shall indicate its choiceof authorized representative from among the threJ insolvency professionals listed against entryNo'13 to act as authorized representatir" of th" 
"h*rrp";iry.rurrl in Form cA.

Submission of false or misreading proofs of craim shail attract rpenatties. 
\\*- Jr,

Date: 05.10.2019 \. ,/
Place : Kolkata pradeep ,6#.,:^rGoenka

Interim Resolution professional


